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Regutarisation of services of Junior
Doctors

1275. SHRI'S. K. T. RAMACHANDRAN;
-Wiil the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether it is a fact that about 120
medical officers who were originally ap
pointed on ad-hoc basis during the strike
by junior doctors in CGHS in June, 1989
lire still continuing in service;

(b) if so, what are the reasons for
which their services are not being regulari
sed though they have completed 240 days
of - continuous service;

(c) whether they are still being paid
consolidated salary of Rs. 3200- per
mensem; and

(d) what are the reasons for which these
doctors have not yet been .ranted fulfledged
scale of pay and other amenities?

THE MINISTER OF STATE OF THE
MINISTRY OF HEALTH AND F-, vtlLY
WELFARE (SHRI RASHEED MASOOD):
(a) As per latest information furnished by the
hospitals concerned m Delhi, the number of
ad-hoc medical officers appointed during the
strike of junior Residents and Senior Residents
in the Central Govt. Hospitals and Delhi
Administration hospitals in Delhi during 1989
and who are still continuing is 109.

(b) As per the terms of appointment, they
were appointed for a period of -ix months in
the first instance with effect from the date of
joining, subject to certain conditions
including the condition that their services can
be terminated without assigning any reason
by giving one months' notice or one month's

pay in



